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Heard Shri P.K.Pdhj, counsel for 

the applicant. His grievance is that the 

ex-gratia retirement gratuity along with 

interest has not been paid to him so far 

although he retired on 5.11 .1994 while 
	 4Ll 

working as E.D.B.P.M, Satisarpur in account 

with Chhatia under Athgarh H.O. He has also 

brought to my notice nnexure-2, an order by 

the Superintendent of Post ffices,Cuttack 

South LiVjsjon, dated 25.4.1996 wherein 

the disciplinary proceedings frned against 

app lie ant were dropped. Besides the above, 

"Shri Padhi pointed cut that he filed a 

resentation dated 20.11.1995 before the 

I Superintendent of Post 3ffices,Cuttack South 

Division, drawing his attention to the non-

payment of the ex-gratia retirement gratuity 

although one year had elapsed after his 

f,{'- 

retirement. Subsequently on 12.12.1995 he sent 
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another representation (Annexure-6) to the Di. ector 

of Postal Services in the same matter. He wai ed 

for six months thereafter and he did not elicit 

any response. shri Ashok Mohanty, Sr.Standi 

Counsel has been heard in the matter. 

x facie there seems to be no reason 

as to why the applicant has not been granted 

ex-gratia retirement gratuity which is the on .y 

retirement benefit admissible to E.D. officia.s. 

in view of the above, Respondent N0.3, the Su)erintendent 

of Post offices, Cuttack South Division, 

Cutten  

k, 

before whom Annexure-5 dated 20.11.1995 has  

filed, is directed to dispose of the said re  

and the admissible ex-gratia retirement gra 

along with interest, as per procedure estab 

in law, at 12% per annum shall be paid to t 

applicant within a period of six weeks from 

date of receipt of copy of this order. 

The Original Application is disposed 
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